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• +his the 5th day of May, 199fNew Delhi, this the _New ueiiiJ-,

, . P Verghese, Vice-ChaxrmanlJ)Hon'ble Dr- J"?® Cp.Biswas. Member (A)
Hon ble bnri

j QVi Tirlok Chand
S.t . satya "^1., Tirlok Chand
alf 2-B. '
^" '̂irri'fogershfrmr, ••.Petitioners

(Advocate •

f By Shr

Versus

Shri Shanti Narain,
General Manager,
Northern Railway,
Baroda House,
New Delhi*

Shri ^Railwav Manager,
Railway Station,

Near New Dein ^elhi.
Delhi Division,New

Shri Rajeev ' Engg/Estate ,
The Divisional bupar
Northern Railway, .Respondents
New Delhi.

i R.L.Dhawan, Advocate)

° ve?gLsl?5lce-Chairman(J)
(Dr. Jose P

The order complained against is shown to ha-e
complied with except that the regularisation of the quarter

j fv-rxm the date of appointment accordingwhich has been done from the date oi pf

to rules. Our order dated 19.4.1995 contained a direction
to regularise the quarter, if found eligible from the date
predecessor-in-interest of the ward expired. In view of the

said direction the respondents shall only charge normal rent

between the date of death of the former employee till the

date of joining service.



With these Observations these Contempt of Courts
proceedings are disposed of and notices issued to the
respondents are discharged.

(S. P.tsiswas; _ <1-—
,  (Dr.Jose P. Terghese)

Member (A)
Vice-Chai rmanCJ )


